
APPL . AT I (1 NUMBER: 

APpLIc.AjiTs: 

S.14.P.Mànjülarnma 
T.. 

?L:!rzL\4T ADIAIN  

SeconA Floor,  
Commercial Complex, 

	

Indiranagar, 	 S 

Bangalore-560 038. 

Dated: a f p jqg4  

1112 of 1994. 

RESPCNCNTS 	5 	 .. 

v/s. Joint Agricultural Marketing Advèser, 
M/o.Rural Develpinent,Nagpur ad Others. 

2. 

Sri.C.R.Goulay,Advocate, 
No.318,Kurubara Sangha Bldg,  
First Main,Gandhinag.ar,,  
Bangalore-560 009.. 	

5 

Sri.M.Vasud.eva Rao, 	S 	 S 	

S 

Addl.Geritral Govt.Stng.Counsel, 	S S 

	 S 	 S  

High Court Bldg,Bangalore-1. 	 S  -. 

Subject:- Forwardin •f copies of the Orers psscc1. by-the-
Central admini1;i dti\'e Trihnal, Eangalore.. 

Please fin-d..enclosed here'i.'ith a copy.f th*WBDER/ 

STAY RJJER/1NTEPIM 0RDER/., -pass.d by this TribL.in.. .the above 5  

mentioned application(s) 0 14th Septbei,1994. 

5 	

- 

S 	
555S 	 S 

/ 	 ERJTY REGISTRAR' 
JUD IC IAL BPLPNCHE,S. 



CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH 

O.A. NO.1112/94 

WEDNESDAY THIS THE FOURTEENTH DAY OF SEPTEMBER 1994 

Shri Justice P.K. Shyamsundar ... Vice-Chairman 

Shri T.V. Ramanan ... Member (AJ 

Sint. H.P. Man:julamma, 
W/o B. Thippeswamy, 
aged about 26 years, 
Was working as Lower Division Clerk, 
Directorate of Marketing 
and Inspection, Ryot Bhavan, 
Rajendra Ganj, 
Raichur-584 102. 	 ... Applicant 

(By Advocate Shri C.R. Goulay) 

v. 

1. 	Joint Agricultural Marketing 
Adviser, Govt. of India, 
Ministry of Rural Development, 
Directorate of Marketing 
& Inspection, 
New Secretariat Building, 
Nagpur. 

the Directorate of Marketing 
and Inspection, 
Cotton Classing Scheme, 
Ryot Bhavan, 
Rajendra qanj, 
Ralchur-584 102. 

Agricultural Marketing Adviser, 
Government of India, 
Directorate of Marketing 
and Inspection, CGO Building, 
NH.IV, Faridabad-121 001. : Respondents 

(By Advocate Shri M. Vasudeva Rao 
Addi. Standing Counsel for Central Government) 

ORDER 

Shri Justice P.K. Shyamsundar, Vice-Chairman: 

Now that we are told by both sides that the impug-

ed order terminating the applicant1  has been withdrawn 



-2s 

by the Covernmekt itsel1f, this application does not 

survive for fuither ccnsideration. Accordingly it 

is dismissed as having b4coine unnecessary. 

_sc 

MMBER (A) 	 VICE-CHAIRMN 

bsv 
i-  c ? 

Setin Ccer 

4entral 	 irIburat 

LtflCh 

- 


